| TEM NO. 38 COURT NO. 8 SECTION | VB

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).19168/2005

(From the judgenent and order dated 13/05/2005 in RSA No. 780/2004 of The

H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)
JAGBI R Petitioner(s)
VERSUS
SHEELA DEVI & ORS. Respondent ( s)
(Wth appln(s) for exenption fromfiling OT.,pernission to submt additional docunent(s) and
prayer

for interimrelief and office report)

Date: 28/04/2006 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE H K. SEMA
HON BLE MR JUSTICE R V. RAVEENDRAN
For Petitioner(s) Dr. Aparana Bhardwaj, Adv.

M. Rajesh Tyagi, Adv.

M. Atishi D pankar, Adv.
For Respondent (s)
UPON hearing counsel the Court nade the foll ow ng

ORDER

Petitioner desires to withdraw this petition. T
he petitioner is allonwed to

wi thdraw the petition. The special |eave petition is dism ssed on wthdrawal .
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